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Mumbai Police Pressure Venues, Disrupt Private Screening in Solidarity with Umar Khalid and Other Political
Prisoners

Mumbai: A private film screening organised in solidarity with jailed activists Umar Khalid, Sharjeel Imam and
other political prisoners was allegedly disrupted after Mumbai Police pressured venues to cancel the event,
according to two individual organisers.

Prashant Pundir and Shrishti Khanna, who organised the screening as individuals, alleged that plainclothes police
personnel visited venues associated with the proposed event, questioned venue managers and created pressure
that ultimately resulted in the cancellation of the screening.

The organisers said the developments raise serious concerns over police surveillance, intimidation of private
venues and the shrinking space for peaceful political expression in Mumbai.

Venue allegedly pressured to cancel screening

According to the organisers, their initial venue became unavailable amid concerns over possible police and legal
pressure. They subsequently found another venue, confirmed the booking with its manager and made
arrangements for the private screening.

They said they left the venue at around 6:30 pm on September 18 after receiving confirmation from the manager.
Around 7 pm, however, people in civilian clothes allegedly arrived at the venue and questioned the manager. The
organisers said the individuals pressured him to cancel the screening.

They further alleged that the manager subsequently received a call from the Superintendent of Police, following
which a police vehicle arrived at the venue.

The manager eventually cancelled the screening and contacted the organisers in distress, according to their
account.

The organisers stressed that the event was a private screening at a paid venue, with participants registered in
advance, and was neither a public protest nor a demonstration.

Police allegedly visit another venue after cancellation

The organisers said they had publicly announced that the screening had been cancelled. However, they alleged
that police activity continued the following day.

On September 19, plainclothes personnel allegedly visited an earlier venue in Bandra that the organisers had
approached while searching for a location. According to them, the screening was never scheduled to take place at
that venue.

The organisers alleged that the personnel questioned the person in charge and appeared to possess information
about the proposed screening.

More significantly, they raised questions over how information shared privately within their organising group and
among registered participants could have reached the police.

The organisers said plainclothes personnel were subsequently seen around the venue for several hours, which
they described as creating an atmosphere of surveillance and intimidation.

Questions over private communications

The organisers have specifically questioned the alleged access to their private communications.

“How did the police obtain information that had only been shared in a private organising group?” they asked.
They said they were documenting the entire sequence, including communications with venues, the cancellation of
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the screening, the presence of police personnel and the alleged circulation of information that had been shared
privately.

If established, such access to private communications could raise broader questions concerning privacy,
surveillance and the monitoring of peaceful political activity. The circumstances under which the police allegedly
obtained the information, however, remain to be independently established.

Complaints sent to human rights bodies

Following the September 18 incident, Pundir and Khanna said they formally approached the Mumbai Police
Commissioner, National Human Rights Commission, Maharashtra State Human Rights Commission, PUCL
Maharashtra and Free Speech Collective.

They said their representation to the Mumbai Police Commissioner was subsequently forwarded to the Joint
Commissioner of Police, Law & Order, Mumbai, for further action or inquiry.

The organisers said they were releasing details of the incidents because they believed the developments raised
wider questions about freedom of expression and peaceful assembly.

‘This is about the right to peaceful expression’

The two organisers said their intention was simply to organise a private film screening and discussion concerning
political prisoners and civil liberties.

They maintained that the event was to take place inside a privately booked venue and that there was no call for
violence or public disorder.

They said the repeated appearance of police personnel at venues for connected with the cancelled screening was
“deeply concerning” and called on journalists, lawyers, civil society organisations and human-rights defenders to
document and scrutinise the events.

The allegations made by the organisers could not be independently verified from the material available. Mumbai
Police’s response to the allegations was not included in their statement.

Pundir and Khanna reiterated that they were acting as two individuals and were not representing or affiliated with
any organisation.
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